IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

Betuaen :~-

AT H:)D%ﬂfgg_g‘{q? |

A_707/97_ _in__OASR_2109/97

DATE__OF ORDER__:_30-9=97,

S.Venkateswaera Rac

And

ees Applicant

1. The Secretary, Dept. of

Postas,

Govt, of India,

Dak Bhaven, Rafi Marg,
New Delhi-110 001,

2., Ths Director Gensral,
Post 0ffice, Dept. of Posts,
Ney Deihi, India.

3, The Supsrintendent of Post
0ffices, Khammam Divigion,
Khammam - 507 003,

Counsel for

Counsel for

CORAM:

THE HON'BEE
THE HON'BLE

(Order

$)v

«eos Respondents
the Applicant :  Shri A.V.Sesha Sai

the Respaondents : Shri N.R.Devaraj, Sr.CGSC

SHRI R.RANGARAJAN : DMEMBER (A)
SHRI B.S.JAI PARAMESHWAR : MEMBER (3)

per Hon'ble Sthri 8.S5.Jai Parameshwar, Member (2)
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(Order per Hon'bla Shri R.Rangsasrajan, Member (Ri e
Nona for the applicant. Sri U.Satyanarayana for Sri

N.R.Devaraj, standing counsel f or the respondenta,

2+  The applicant has filed this MA to condone the delay of

307 days in filing the OA. In tne MA affidavit it is stated that |
|
after demide of his father, himself and his mother submitted number |
of representations to the respondent authoritiess requesting for f

- ﬁfs\{ m.’o};n'ﬂ\*'mw' ™M

consideration of the applicant’'s candiature f£or/ compassionate
groundsagpeiatment, The Superintendant of Post OPPices,Khammam i

issued proceedings on 9-5-97 re jecting the clLaim of tha applicant

: WP :
on tha ground that the famiiy 49 not in indigent circumstances.
—

-

Applicant submits that after demise of his father, who was the only
-~ 2 : rd
braad uit?ar in the family, the family members became destitutes
VIV 3 _
and they ace forced to lead their lives in utmost poverty and they

have no other source of income and therefore praying this Tribunal

to condone the delay.,

3. Respondents resist this MA in the counter filed to the OA.
It is staeted that the applicant has not explained deley with

sufficient cause to condone the same.

loss
4, The applicent evanthoughcﬁtated inthe affidavit that his

circumstances was not conducive to him to approach the Tribunai,

-tWe sre not satisfied by the reply given by him., Hence we do not

Tho
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find the sufficient reason to candone the delay.

the OASR stands rajgctedmﬁﬁi AAL o aaneri
o G

(afs:aﬁT"EEEEEE;;;;;;;J
___— " Pember (J)

Member (A)

3& |
Dated:30th_September, 1997
_1} ' Oictated in G0Open Court.
¥ ’ .
avl/ :

Accordingly
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0A,1351/97
1. The Secretary, Dept. af Posts, Govt. af India, Dak Bhavan,
' Rafi Marg, New Delhi, i '
2. The Director General, Post Office, Dept. of Poats,
Hew Delhi. .
3. The Superintendent of Post Offices, Khammam Oivision,
‘Khammam.
4. One copy to Mr. A.V,.Sesha Sai, Advocate, CAT., Hyd.
5. One copy to.Mr, N.R. Devaraj, Sr.CG5C., CAT., Hyd.
6. 0One copy to HBSJIP M(3), CAT., Hyd.
7., One copy to D.R.(A)? CAT., ‘Hyd.
8.  One duplicate copy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD |

0. A, N, 1351/97
Betweens ' Dty nf Order: 30,12,97, \
S,Venkatesuara Rae . :
ersApplicant |
And
! 1« The Secretary, Dept. of Posts, Govt, of India,
Dak Bhawn, Rafi Marg, New Delhi, \
2, The Director Genaral, Pest 0ffices, Dept, of Posts,
| New Deglhi,
3, The. Superingendent of Pest Offices, Khammam Division, '\
Khammamg _ .
i o .,.Respandants,

&

. Ceunsel fPor the Applécants : Mr.A,V.5dsha S5ai j
Counsal Pbr the Respendents : Mr N R.Devraj

CORAM

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (R)

Y

THEHON'BLE SHRT B.5.3A PARAMESHJAR 3 MEMBER (3)

THE TRIBUNAL MADE THE FOLLOJENG ORDER:

This O.A. is called todsy, In view of the lstter dt.11.12.97
M,A.707/97 in 0. M 5R,21097 was dismissed by the erder dit,30.9.97 for
the reassns stated therein, If the applicant is aggriaved by the
order passed aarlier, the applicant may, if se advised, @ Revieu
petition, The letber Pilmd by the counsel is dispesed of,

DEPUTY REGISTRAR
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Ca#py to:

L

2.

3.

4.
5.
6.

The Secretary, Dept, of Posts, Govt, of India
Dak Bhavan, Rafi Marg, New Delhi,

The Director Gensral, Pest OPfices, Dept. eof Posts.
New Delhi,

The Superintendent of Past O0ffices, Khammam Division,
Khammam,

One copy te Mr,A.V.Sesha Sai, Advocate,CAT,Hyderabad.
One cepy to Mr,M,R.,Devraj,8sS5r.CGSC,CAT,Hyderabad,

One copy to sparas,
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IN THE CENTRAL ADMINISTALTIVE TRIDUNAL HY 'L iaHad UENCH HY:

Ostweans Dt, of Jerders 39,12.97,

§,.Venkatpgauars ae
esApslicant
And

i 1. The Sacretary, Dept. of Posta, hovt. of India,
D3k Bhawn, #sfl Maeg, Hew Dalhi.

2, The Nirsctor Cenarsl, Post JPPfices, Japt, of Hosts,
yaw Jglhi,

3. Tha Superinjungent af Post Pficus, Kham:om Jivision,
Kham.am, -

essllcaponients,

Counsal for the Applécants ¢ Ar.A.V.Ssesha Sui
Counael for the %espondents 1 Mr.N.R.0evre]

£3.:40

TAE HON'SLE SHUI R.ACGATNIAL ¢ SEmadi (k)

THEH 'OLE SHRI B8.5.3d Pileisost 1 nCBeR (3)
THZ TRIBUNAL A TH. FOLL-u3AG D10:8: |

This 0.a. is cal lad today. In view of the lsttaer dt.11.12.97
Mm.3.707/97 in 0.A.87,21097 uas dismlsago by the ordar dt.30.9.97 for
the reasons atoted thareln. If the applicant is aggrieved by the
order passed escligr, the applicent msy, if go advised, 8 Ravisu
pntition, The letter filed by the csunsel is disposed of,
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Between'

$.Verkateswara Rao S/o.viswanadha Rao,

3. The Superintendént of post offices,

E _ 3[179 rl w gﬁc’. 2| 03\
| APPLICATICN UNDER SECTION SEEESEInEiRilboe:

Ad ’m;m}/&‘tm(&?\%'T}v bvt\;wl/s Pro
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: AT HYDERABAD.

M.A.No. 707)  of 1997
, .
0.4.J0.  ZAOY  or 1997

aged about 38 years, Unemployee,
R/ .Gampalaguden, Ganpalagudem Mandal,
Krishna district. s+ ApPlicant.,

A n a

1. The sgcretary, Bepartment of Posts,
Goverment of India, Dak Bhavan, Rafl HMarg,
New Delhi - 110 001. -

2, 'The Director Ganery Pcst office,
- Department of pests, New Dglhi, India. |0 @Y /

Khammam Divisien, Khammap = 507 003. ves Raspondents.

I, &gief facts gding te the mucatiog

The appbicant herein respectfully sabmits that he 1s f:!.l:!.ng
the main Original ;Applis:a tion questioning the action of the res-
rondents in rejecting his claim for appointment on compassionate
grounds 1n the place of his deceased fafher who pagsed away on ,
'25. «1986 vwhile he was working as $ub-Post Master, Tallada villaga,
Khammam district, 4. P.

It 18 respectfully submitted that after sudden and sad demiS#
of the father, the applicant herein and his mother submitted a
nuaber of mpresentations to the respondent autherities, requesting
for cons:\.deration of the case of the applicant on conpassionate
grounds, ultimately after a continuous pmszmaEximm pursuation
aﬁd persistent-requeéts the Superintendent of post office,

4 con‘td.?....u.o
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h"’“‘l *

Khammam issued the imimgned proceadings No.31 -5/{1&1axa‘ti¢p/s.v.fho,

they are forced to lead their 1ives in utmost poverty., Te

-hood nor ﬁaey own any movable or immovable prOperties. _Because

1. m - EF3

lication and pass such further order or OWMé
Y

d$.19+9.95 rejecting the claim of the applicant m the ground
that the family of the applicant 1s not in indigent situation.
It 13 respectfully submitted that after sudden and sad demise of
the father of the applicant who was the. only breadwinner of the
family, the family members have v;irtual}y_ become destimtes and

family of the app_li_pdnf doss not have any other saurce of liveli-

of the utmost poverty for all these days the_ applicant herei,n .
has not been able to raise the funds for caning over to. Hyderabad

 for the purpose of invoking the jurisdiction of this HOn ble-
Tp:lbunal for redressal of his grisvanca. Fortunately a close

relative of the Applicant who has noticed the miserable plight of
‘the fam'ily in the last week hasg extended financial assistance

80 as to enable the mpplicant to meet the expenses of filing

the present Orig:lnal Application. .

- In view of' the above reasons there is delay in .approaching
ﬂnis Hon 'ble ‘Ibibunal which 1is neither wilful nor wanton, but due t
the circumstances mentioned supra. Unless the said delay is con-
@oned by this Hon 'ble ﬁ-ibu.nal, the Applicant herein will be rat
to irreparable loss and hardship.

For the foregoing reasons the applicant herein
respectfully prays that this Hontble Tpibunal may be plegsed to
condone the delay of 307 days in filing the present Original App-

APPLICANT

Contd.B..... .




i, $. Vorkateswara ﬁao son of late Viswanadha Rao,
aged aboué 38 years, ﬁ/o.Gdﬁpaiagudem, Gampalaguden -

Mandal, Krishna district, Andhra Pradesh, dq hereby

verify that the contents of the m present Misgallaneous .

Application are true to my personal knowledge, belilef
.and information and I have .not suppressed any material

" facts.,

Place; Hyderabad.

- 'iiw-. -

Date i, 13=7-1997.

S fhdints

APPLICATNT
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IN THE CEN‘.'IBAL ADMIRISTRATIVE TRIBUNAL :: AT HYDERABAD.

M.ado. (O] of 1997 |
0B8Jo. JAOQ  of 1997

Between:

S.Venkateswara Rao S/o0.Viswanadha Ra0,

aged about 38 years, Unemployes, _
R/0.Gampalagudem, Gampala gudem Mandal, .
Krishna district. «e+ Applicant.

And

. The Secretary, Department of posts
Government of India, Dgk Bhavan, Bafi Marg,
New Delhi - 110 001.‘
2. The Director General, Post office-,-
Department. of. Posts, New Dglhi, India-110 001.

3. The Superintendent of post Offices, . .
Khammam Divislon, Khamam=-507 003. +++ Respondents.

I, _S.Vergke_ites_wara Rao 8/¢.Viswanadha Réo, aged about 38 years
Uhmploye'e,' R/0.Gampalagudem, Gampalagudem Mandal, Krishna district|
having temporarily came do»m to Hyderabad do hersby solemnly affirm

and sin@Qerdly state as follows:'.. |

1. I am-the applicant hereir and well acquinted with the facts'
of the case. .

2. It 15 submitted that the applicant herein filing the main
Original Application questioning the action of the respondents in ‘

rejecting his claim for aprointment on canpassionate grounds in the

place of my deceased father who passed awgy on 25.5.1986 while he l

was working as Sub-Fost Master, Tallada village, Khammam district,,

Andhra Pradesh.
; 5 usloio koo |
1st rage, \

'Hi?,‘a-
o

Corrs, Attestor, DEPONEBNT
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3. It is respectfully sulmitted that eftér sudden and sad demise
of the father, the applicant herein and his mother submitted a
number of representgtiqns to the respondent authoritles, requesting
for consideration of the case of the applicant on compassionate
grounds, ultimately after a continucus pursuaticn and persistent
re@iests i:h'e Superintendent of posf office, Khammam issued the
impugned ﬁrocgédings No.B1 ;f/Relaxatim/S.V.ﬁao, dt.19.9.95
rejected the. 'élai;n of the applicant on the ground that the
famlly ?f.' the apgligant 1s not in indigent situation. :;t is
respectfylly 'submitedt.h'at_after sudden and sad demise of
the f ather 6f *the'apphicax;t who vés the only'breadwinner of
tk;e fami]'.y‘, the familj niethﬁers have virtually become des_tit,u{
tes and they are forced to lead their lives in ut;most peveéty.

. -The fawmily of thé applicant does not have any. other ‘source
of livelihood nor they own any wovable or immovable propertfas.
fkm Because of the utmost poverty for all these days the
applj.cantr hereip has not been able to raise the funds for
coming over to Hyderabad for the purpose of,.‘_i_nirok_i‘ng he
jurlsdiction of this Honourable- Tpibunal for zfedraséal _
of i hWi= gxiavzxzEx my @'Ei.evance. Fortumtely a close
'r“galativg of the applicant who has noticed the miserable

plight of the @mlly b the last week has extended finaneial

assistance So as to enable the applicant to meet the eXpensss

of Aling the present Original Application.

2 page, Sl fenlie ‘
_ * A5t
S ’ . * -

Attestor, DEPONENT
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k. o In v1ew of the abeve reasons there is a delay

in approaching this Honourable iriounal which' is neither wilful

nor wanten, but due to the circumstances menitioned supra.

Unless the sald delay is.condoned by this Eonourable Eribunal,
the.ﬂpplicant harein will be put to’ irrepanable less and

bardship.

~ For the foregoing reasons it is resPectfully m
prays that this Hounrab;e Tribunal may be pleased to condone |
tha delay of 30? days 1n filing the preSant Original ﬂpplication

and pass such furthar order or orders as this Honvble iribunal

may deem fit and prope in.-the circumstances of the:ase.'

1Snorn and singed on this

19th day of July, 1997 in

my Presence at Hyderabad.
3rd page & last

pgge Corrs.

R

DEPONENT

before me,

B

AdeCete/dyderabad ID\qu§>
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDFRARAD BENCH .

AT HYDERARBAD

MeAe No. 707 of 1997
“In
Q+A4S.Ee NO 2109 of 1997 |

Between 2

S. Venkateswara Rao Applicant

And

The Secretary,
Department of Posts, \
Govt. of India,

Pak Bhavan, Sansad Marg,

New I2lhi & 2 others

LA J

Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF THE RESPONDENTS

I, H. Seshagiri Rao, s/o Narasimha Murthy, aged

about 56 years, occupation : Government service: do hereby

affirm and state as follows :

-

: |
I am working as Assistant Postmaster-General (S & V)

in the office of the Chief Postmaster-General, A.P. Circle,
Hyderabad. As such I am full? acquainted wi£hiall the facts
of tbe case. I am filing this Counter Affidavit‘on behalf
.0f all the Respondents aé I have been aﬁthorised to do so.

The material averments in the M.A. are denied save those that

are specifically admitted hereunder. y

- It is submitted that the father of th; Applicant
died on 25.5.1986. The request for compassionate appointment
was forwarded by the 3rd Reépondent to Postmaster-éeneral,
Hyderabad on 27.11.1986. The Postmaster-beneral, Hyderabad

rejected the case for compassionate appointment vide his

. Con VS — : Vﬁi;x/a
< ATTESTOR

DEPONZS
erris Ay afesrt (o) Asst. ostrraster General (S, & V.)
Assisiant iceonmis Qffcer [ Hudpet) 0’0. Chief Postmaster General,
o ey v o wiateag A.P, Circle, Hyderabad-500 001.
Offigs ot e, OG0 smame: GBuetal, , ‘ '
siw ATy, T orrars 500 60T,

L. P CRCLE, HYDERABAD-500 001,




letter dated 13.4.1988 on the ground of non-existence of
vacancy which was communicated to the applicant on 26.4.19588.

Subsequently, the Postmaster-General communicated the

decision of te Circle Selection Committee rejecting the

request for compassionate appointment vide le:ter dated
23.3.1990 which waé communicated to the applic;nt vide letter
dated 28.3.1990. Thus, the cause 6f action in the present
O.A. arosé on 28:3.1990 while the rejection of the request

of the applicant for appointment on compassidnate grounds
was communicated. Thus, the O.A. is badly tine barred and
the same is liable to be dismissed on the grounds of latches

on the part of the applicant. ILven if the letter dated

18.6.1995 fejecting the request of the applicant by the

Directorate is taken as the date of cause of, action, the

O.A. is also time barred and liable to be rejected.

It is submitted that though the apﬁlicant has filed
the above M.A., no valid or sufficient reasons were shown
by him in the Affidavit for condoning the deléy. The only
ground that he has mentioned is that &fter ?he death of
his father, the family members have virtually become
destitutes and they are forced to live in utmost poverty
and because of this poverty the applicaﬁé was not able to
raise the funds for cominé over to Hyderabad for purpﬁse
of invoking the jurisdiction of this Hon'ble Tribunal fgr
redressal of his grievance. This ground is base1ess7and
and only created for the purpose Of gaining sympathy from
this Hon'ble Tribunal. 1In fact, the applicant herein

though is fit to approach the Political Leaders and Ministers

(QJ:STUR ]l?P ONEL

. FARES {‘{;}‘gﬂ) Asst, Postmaerer General (S, & W.)
,\fﬁ,‘: o ’/ ‘1 e , 0lo. Chief Pusimuster General,
o LA prt “Nﬁ‘ﬁh A.P, Circle, Hyderabad-500 004,

TR EE
Uislb e v e Ies «?T:ﬁf'?:“f:‘g{} Umu : -

R q':\i, n(c wl‘
; uR:LL mDE.RAaan—sﬂﬂ
A.




‘Solemnly and sincerely affirmed

to get his grievance redresseé instead of approaching this
Honourable Tribunal to approéch the various :Political
Leaders as evident from the Annexure filed by the Applicant
to the 0.A. It is unbelievéble to any purdént mind that
the applicant who is of the age of the 38 yéaﬁs was uh-
empléyed right from 1986 when his father expired and he
was in a destitute condition for nearly 11 yearé and now
he raised the funds to file this 0.A. The iaw says that
for seeking condonation of deiax an applicént should
explain‘day-tofday delay reasonably which is absent in
the present case and therefore.the M.A. is liable to be

rejected.

It is, therefore, prayed that this Honourable
Tribunal may be pleased to dismiss the M.A. in the interest
of justice,
ONENT

Asst. Postmaster General (S. & V.)

0/o. Chief Pestmaster General,
AP, Circle, Hydersbad-500 001,

v

this [gHday of September 1997
and he signed his name in my
presence.

Before Me

WO Rwtwmiy (wwe) |
Agstrriant Accounts Officer (Budnety ! '
awg QrzEEeT ITH OF .
@ifice of the Chist Posimasior Ganeral,
ot w, ofoNET, garrarz 500 081,
AP, CIRCLE. HYRERABAD-500 081,

BRM*
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IN THEZ CENTRAL AD%INI&TRATIVE TRIBUNAL
HYDERABAD BENGCH : AT HYDERABAD

M.A. No. 707 of 1997

In

OASR No.2109 of 1997
i

Between :

S. Venkéteswara Rao ++ Hplicant
And

The Secretary,

Dept. of Post,

New Delhi & ‘

2 others : ++. Respondents

. Filed on =

¥iled by : N.R. Devaraj,
: Sr. CoGoScCc
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